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GOVERNMENT OF KERALA
Law (Legislation-C) Department
NOTIFICATION

No. 4726/Leg.C1/2019/Law. - 2nd March, 2019
Dated, Thiruvananthapuram, 18th Kumbham, 1194
{1th Phalguna, 1940.

In pursuance of clause (3) of Article 348 of the' Constitution of India.
the Governor of Kerala is pleased to authorise the publication in -
the Gazetie of the following transiation in English language of the
Kerala Municipality (Amendment} Ordinance, 2019 (18 of 2019). '

By ordér of the Govemnor,

B. G. HARINDRANATH,
Law Secretary.
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[Translation in English of “2019-9a1 csoe:ms;a'mgmkru?gpeﬂgﬂ {ceawmo)
| sodAimaBms” published under the authority -of the Governor.] '

ORPINANCE No. 18 OF 2019

THE KERALA MUNICIPALITY
. (AMENDMENT) ORDINANCE, 2019

4

_ _Pr’oinulgated by the Governor of Kerala in the.Seventieth Year of the
Republic of India. '
: ' AN

N ORDINANCE A
fu{rt.ker to amend the Kerala Municipality Act, 1994.

© Preamble.—Wwergas, it is expedient further to amedd the Kerala
Mu‘nicipal_ity Act, 1994 (20 of 1994) for the purposes ‘hereinafter -
appearing; T .

AND WHEREAS, the Legislative Assembly of the State of Kerala is not
is session, and the Governor of Kerala is satisfied that circumstances exist

which render it necessary for him to take immediate action;

" Now, THEREFORE, in exercise of the powers conferred by clause (1)

- of Article 213 of the Constitution of India; the Governor of Kerala is -
pleased to promulgate the following Ordinance: —

1. Short title and commencement.~—(1) This Orqinancc may be

called the Kerala Municipality (Amendment) Ordinance, 2019, - '

(2) It shall come into force at once,

2. Act 20 of 1 994 to be tempbmrily amended.—During the period
-of operation of this Ordinance, the Kerala Municipality Act, 1994 (20 of
1994) (hereinafter referred to as the principal Act) shall have effect
~ subject to the amendment specified in section 3. '

- 92/390f19
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3. Ame&dmént. of section 326.—1In section 326 of the principal Act,
- after _sub-'section (4), the following sub-section shall be inserted, namely:——

_ *“(5) Notwithstanding anything contained in this Act or any other
~ law for the’ time being in force, for the purpose of carrying out the ’
. provisions contained in sub-section (4), the Government shall have the
~ power to take over any land belegging to the Local Self G_ovemment
Institution in which the project as specified in said sub-section is proposed’

to be implemented, by publishing a notification in the Official Gazette.”.

P. SATHASIVAM,
GOVERNOR.




